
No. CONr'/ICTCOMI'yIITTEES/201g/04 
Dire : /3-oS_2O lB

The existing Commjttees r-equire r.atioIrLIilation for expeditious disposal of
a(lrni^islriltive worr( in the Irigh co.rt. rrlrrther, scrme committees have become
ledul(lant. In super.scssion ofa]l earlier ortler.s issuccl in this regrrd, the revrsion of
thc Committees is rnade as lollows :-

PURIOSE TTOR \\IHICE CONSTITUTI,I)
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To consider the following matters relntinI to Dislricl Corrrs
ard Distict ludges and Additlonal District Judges:-

(r) lvlal.rng recommEndalion for promonon of Jrdrcra!
Oflic€rs 1o FIigller Crade scAle hy selecl iofl

(ii) pr. orion ofSenior Civil Jndses as ADJ (I'I)/ ADJ
(iii) Rcpresenlations &om JudiciAl Ofice$ Lesatd,n!

service Prolrlems.
(iv) Confirm^tion, declaration of conpleli.n of

probalion, .xtensjon of prohatiorl rnd
recomnrndation lor discharge ofJudicial Olficcrs oLt

(v) Ouerrions relatnrs ro se orlty.
(vi) Investihrreofpowers.
(vir) Cenerat supenrsion and control.
(viii) CalnD srrnnSs
(ix) Rcirew ofrenMrks. ifany, mad. by PortfoLo JLrdger

in rnspe.t ion Notes.
rx1 Establillxnent ofnew Couds.
i,il ro -*,a., rhF c^ses of Judi^ial omc"r' 'n D. rr cr

Ilon'ble Mr Justice I(S. Jhaveri
I{on'ble Mr Justice G.l( Vyas
Ilon'bl€ N4r. Justice M.N.Bhardari
l-{on'ble Mr. Jnslice Mjay Kumar Vytts

Judgc cadre for comPdsonly retircment
(.ii) i;.-;i;; approp.;a're meriods wlrhin'lre etis

sv(rern lo lllr un lhF vA.anci.s for appnirtnents
Iiishict .ludges oQeditiously a d lo l.ol( nlto

m6d€r nnrl suggest st€ps including thc centlal

l ccruihncnt system.
(xiii) Such other matters as the Chief Justice mav I

bcfor. tle Colndtte€.
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CH;\InIW\N & MEtvIBEnS OF
TIIE RE}'ISED COMN{ITTDIiS

1 ADMINISTL{TI\,'It COMNTITTEE-

To act for fie Court in its administrstive b$inass in
respect of the matters enuErerated iD sub-ntle (a)
and O) of Rule 17 of the Rsjasthan High Coul1
Rules, 1952 and ofier matte$ to be dccided by the
HoD'ble ChiefJustice.

To consider d1e relevant Rules of thc Stcte
Oovemment and other I-Iigh Courts for leaording
remar*s relating to "integrity doubtful" or "inte$ity
withleld" or any other remarks couceming the
integrity of the Judicial Ofrcer in his Annrnl
Co[frdeotial Repofis wlich is an in house
procedure and mal<e recornmenditions Ior such in-
house proceclure.

To consida the matter of transfers and postings of
all Judicial Of6cen.

Hontle the Ctief Jusrice
llon'ble Mr Justice K-S. JLaveri
Llontrle Mr. Justice G.K. Vyas
Ilon'ble Mr. Juttice Moharnmad Rafiq
Hon'ble Mr. Justice M.L Maheshwnri
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(xiv) To alLopt its own mechanrsm mcludnlg coDstitutiou ol
lhe Sub-CoDrmiltee, \vhile consrdenng the nntters
entmsldl to it

l,o\Eai.rt J'1ct.r.ii\ ( i) i:r
'lb consrclor thc following Llratters rclrL(irU to Seuior
Ci\1I Judge and Chiet Judrcial lvlagstmte/ Addl- Chref
Judicral Magistrate and Ci}1l Jndge ard Judicial

lloo'ble Mr Justice Sangeet Raj Lodha
Hor'ble Mr Justice M.N. Blundari
Holl'ble Ms.Justrce Sa]rina
llon'b1e ivL. Juslicc Goverdhaa Bardhar

ll,1lrl,,,

l {on ble ](ulnafl Tuslice Nimaliit Ituur
llon'blc ML Justrce Alx1l BhaosaLi
Flou'blc Mr. Juslicc Virit I(ulnar Mathur

(1)

(iD

0ii)

(i")

(v)
('i)
(vii)
(viii)
(ix)
(x)

(xi)
(xii)

(xiii)

Makilts rccolxnendatloD for lronoLion oI
Jridicial Officers to Fligher Cmdc scale by
seleclion,
Temporary promolion of Ofticer as Scrdor Cil,ll
Judges.
Representatious aom Judicial Officcrs rcgadrog
sellice problenrs.
Confinnation, decliLration of completion oI
prcbation, extension of probatio ancl

recommerrdation for dischrr€e of .ludicinl
Omccrs on probation.

QuestiolN relatlng to seniority.
Invostiture ofpowe1j.
G(xleral supervision and conlroi.
Camp sittings.
Apporntment oI Special Maglstrates
Reviow of rcma1*s, il any, 1nade hy Portlolio

Judges iB inspeclion N,ites.
Establislunent of new Courts.
lo corrsrJer lhe cxics o.' JuJruial Officers m
Senior Civil ludge cadre for courpulsonl;r
refuement.
To consider suitabilitv and to recolnftend tLe
Dames of oflicels 1_or l)r onrotion lL) lhe ca.l.e o
Serror Civil Judgo t)ursurni to Rulc 29 of RJS
Rules, 2010.

(xiv) Such other mattors as the ChiefJ sticc Inay place
before the Co1nmittec.

(x") To adopt lts own mechanisrn including
constitulion of lhe Sub-Comnrittee, while
consrdenng the mitters e l.u :lr'l io ll

,l riliiri'i'\, ilr',ll tri : I

I tiI)HI'
oTo corNtler the matters relating to conshxctons lo
general in the High Coud premiscs and r aintcrance
of dre rcsidenttal bungalows of the Hor|'ble ]udges,
Garden, beautification, allotrneot ol cantcens, cycle
staod, parl(xrg. photo'slal shops and all odrer
connect€d and iDcidental mattcrs.

the rcsidential bungalo\vs of the IIon'ble Jtdges,
ovexee and supeMse llnctionillg and operahon of
Museum, Calden, beautlficatloD, allotucnt o1'cantecns,
cycle stand, parking, photo-stat shops and all other
comected and iDcidental matters.

.To consrder the nraLtc[ rcgading collsl ctio,l o
new Iligh Court Buildilg at JhalaLuand and to
overcee tle expedihous completion of rcw Fligh
Court buikling st Jhalamand, Jodlrlur and the matter
incrdental thereto.

&,rJriDrr:l
.IA.IPITR

To consider dr€ matte$ rclitDg to constructions in : r:.
general m tlre Hrgh Cornt prcrniscs and nrnintcnance o I.Ion'ble L& Jnstice Deepal( Maheshwari

I'lon'ble Mr justLcc hdeiect Snrgh
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To look into all tl'!e aspects relatirg ltl Coult
buildiDgs and resi.lences of Judicial Officers in lhe
subordinate couts.

To propose Rules for allotment of Oovemment
buildings ir1 control of District Judges in the
slrtrordinate Courts for running canteers, and for
connner-cial activities like xercx machine,
fax/intanet ser.r'ices, sale of Iaw books, or other lyFe
of worlcs, and the conditions, ou which $rch
Govemrnent bnildings in conhol of District Judge,
r[ay I]e giveD orr licence

To c<rnsider and oversee the extensive phnning
and material cl'langes require.l for shifting and re-
location of various Subordinate Courts of the two
Session-s Divisions I{eadquartered rt Jodl+ r in the
old building oI High Court on being vacated by the
High Cou .

Hon'ble I(umari Justice Nirmaljit Kaur
llor'ble Mr. Justice Virit Kumar Mathur
Hon'ble Mr. Justice M.I( (]arg

Flon'ble Mr. Justice I(S. Jhaveri
I-lon'ble Mr. Justice Mohammad Rafiq
Ilon'ble N{r. JNtice Banwari Lal Shanna

Rules Cor,rmittee under Section 123(3) of the
Code of Cjvil Procedure, 1908.

'lo consider rbout the arnendment in Section
327(2) & (3) of Cr!-C. for providing protective
umbr'ellA to the sensitive Eatelial of top secret
natlre and to restrict public^tion of such
material in the garb of court proceedings.

To consider the matter regarding recovery and
llxation of rellt of Advocate Chanbers.

To consider all the questions relatirrg to
allotment of Advocates Chamb€rs and to
co$ider the representations relating to allohrent
of space, chambers to the nembe$ of Bar
Association.

s I I l-lrl\.( /, {)\t1,iti lli r
As per the natioual Policy and Action plan Io.
Implementation and Corrununication Technology in the
lndian Judiciary prepared by the E-Committee,
Supreme Court of India for implementatior oi'tlre
action p1an.

Tho St€edng Comnrittee lvould be associated i.e. Snb-
Committee pe[ainitg to the Administrative-cum-
Teclnical embers to assist the I-lon,ble St€edng
Committee for deciding the coDfigurf,tion ofhardnare
and futher to assist the Purchase,{,rocfrement
committec for purchasing the hardware end LAN wo!*

ANTNARS COMM]TTEE :
To prepare an action plao to liquidite the btcld.rj{
of arrears and more particularl)r cases wfuch are
pendi[g for u]orc than frve years ir d also

H6. hte Mr Jtrsti.e MN nhan.!,n
H.ntle lvk Justice Sandocp Mchta
Uo'r'bl. lt4r. JNlico Ann Bhanrali

Chrinnaq Bar Council of Rajasthsn
Prcsid.nt, Rajasthan High Court Advocat.s'
Associatioa, Jodhprr
PrBid.nl, RsjasthaD High Court Bar
ArsociBtion, Jaipur
Thc District & S.ssions Judsc, Meiropolit6o
City, Jodhpur
Mr J.P Goyal, Se'rior Advocate, Jaipur
}/tr. M$h€sh Bora, Scnior Advocate, Jodhpur

r\T JODIIPUR:
tlon'ble IUr ]usticc P.K ljhIa
HonHe DL JNtiG PS. Bhati
Prcsidcnt, Rajasthan High CounAdhcatcsl
Associ&tiotr, Jodhpur
Pr.sid.nt, Rdasthan High Conn l.av/ycrs'
Association, Jodhprr
Addilionnl Chief Engitrccr, PW.D.

{LJaruBi
Hon'blc Mr. Juti.e ICS. Al uwalia
Hon'ble Mr. JNric. S.P Shamo
Ir.sident. R4nsthan High Cont Bar

.\ddirional Cliief Engitre.r, PWD.

I{on bl. Mr JNtice Md$IMrd Rafiq-Chairman
Houbl. Mr Justice ICS. Ailuw.lia-M.mber
Houbl. M. Jnrti.e VS. Sirsdh.na- Mcmber

l. RegislraFcum-Ccfl tral Projecr Co-ordinaror,
Rrjasihan Ihslr Coun, Beoch. Jaipur
2 Seftetsry to DoIT&C, Covemni€nt of
Rajisth^n or apemon aulhoriscd by hnn.
S.Acconnts Otric.r, Rajasrhan Hish Coun.
4 O.I-C.,NIC High Corrt Conputer Cell,
Rnjasthitr Hish Court Beoch, Jaipur
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For suggesting amendnrerts ir the Rajasthan
Judicial Service Rules, 2010.
To suggest amelrdmeots irr the Rules of l-ligh
Court ofJudicature for RaJasthao, I952.

To examine 3nd cotrsider Oe ame dmelts ilt llle
RaJasthan High Court Staff Servrce Rules, 2002.

To exaurine and suggesl alnendmcllt in
Rajasthaa Subordfuate Couds Minist€rial
Establislunent Rules, I 986.

. To ievisit the Rajasthan fughl to Inlorrratioo
(High Court aEd Subordinate Couftsj l{ules,
2006 for coBsidclmg JrnenLlmenrs lhereln

To consider and su8Best maldrg of sctentific arrd
rational anal)sis as reBards iiccumrllatiou ofanr:ars
an.l devise a rood-]]rilp for I{igh Court ard

cases taklng into account ave1aBe institution,
pendency and disposal of cases aDd to ensule
speedy trial withirl a reasoDal)lc period of time.

(A) Goveming Courcil ofthc Judicia) Acadcrry

(B) Worlcing Committee for Judrcird Acaden, y

PurchAse Comnriltqa_1
A-For purchascs abovc Rs. 5,00,0C01- and rr1;lo

Rs.50,00,000L. l

'g-For purchasc of dr(ictcs wofih upto
Rs.5,00,000/- (Rupees Five Lacs).

To coruider prcNotioD matters aod such otller
rnattcrs relatitrg to Rajasth.m High Court Staff

For rscolrunetrdation to the State Covem.ment

for revision of the Pay Scales jn the lligh Court
atrd restruchring of the Libruf, Staff.

To consider the rssues of [,etlcral wel(rrc.

To considel the cases of O1[cers (excluding
RI-IJS & R.lS Officets), meDrbcrs ol the
Ministerial Staff m1d Claris lV cn\royces ()1 t)xs

, , rtr.L

,AT JA]PTJR }
HoD'ble Mr lustrc. VS. Smdhana
Hor'ble Mr Junice Banw.n ld Slianna

': tt !-.

TLc R€grstrar Geueral
The lLe$strnr (Adm.), RI-IC, Jodhpur
Tlrc Resistrar (Adnnl.), RHC Bench, Jnipur

lrl Hon'blc theChlelJus(ce. Pslror'm'Chiof
Hon'ble I\,k lusticc G.K Vyas, ChaEnan
tlou'blc Mr ,ust,cc Sanget RaJ Indha MeBber
HonLle Khan iun,ce NintraUir Ikur'MeNber
HontleDr.luslicePS. Bh0LiSpecral invite
Dirccror, IldialtlLax State Judrcial Ac6d.ny,

llon'bl. tlr. Jusrice C.L Vyas, C'baiman
Honblc I'Ir. Juslice Pmtap Itushna Lolua

11

tl

1r

I

L

L]
;{_-



Cout for coruFulsory retirenrenl under Rlrle
53(l ) of the Raiasthan Civil Services (Penn-]on)
(ArneDdment) Rules, 1999

For the adninistation and allotment of
Rajasthan High Court Guesl House
Jodhpur/Jaipur and Judges Bungalorvs.

For protocol purposes, facilities to ret[ed
lfon'ble ludBes, providing velicles to Hon'ble
Judges, OfJicers, Officials of the lligh Courl
Establishmeot for discharge of protocol duties,
maintenaDce of HigL Cornt Guest I'IoLlse.
Jodhpur/Jailnr, meclical ficilities and
reimburseDlent of clairns of Flol1'ble Judges and
other ancillal y tnatlers.

To hear rmd decide the depnrtrneDtal .ppetls
prefered by the staff of Rajasthan l-ligh Cor

At&!E-Dlri
Flon'ble Mr Justice Alun Bhansali

4!J!p!rr-i
Hon'ble Mr. Justice Prakash Gupta

against the order of disciplinary authoritv passed
itr depaftmental euquiries.

For dre disposal of appeals agai.Dst the orderc of
dismissal, rernorral, corrpulsory r-cttemetrl and
demotion oflr nisterial and Class IV employees
after following the plocedure as laid down ir
R.C.S. (CCA) Rules, 1958 ancl to hea) and
dispose of the appeals, representations filed by
the members of rninisterinl steff ond Class lV
employees of the subordinate courts against the
orders of Distdct Judge in the matter of
conditiorls ofservice.

Budget and Finance cornmittee ofHigh Coui &
Subordinate J dicialy.for matte$ relating to dle
Afllual Budget of lligh Court & the Sul)ordinate
Judiciary as rvell as all incidental matters
peltaining to fiualce as may be referred to, by
Hon'ble the Clief Jnstice

For preparing actio[ pla]1 asd to oversee the
utilisation ol frnds of XIV Finance Commiss'on
allocated for Rajasthan.

Pursuaut to the guidelines provided by
Chairperson, Itlediation and Corciliation lroject
Colxnittee, S[preme Court of India vide letter
dated 01.02.2010, a committee oI tluee iudscs
constituted to nronitor r

tt

J!I!!d!qtion of Prinrip^l Seat :
I-lon'b!e Mr Justice PK. Lohra

Jqrildiqtju !.1!!Es!LalLJrirrur :

I-lon'ble Ms. Jlrsnce Snbina

lt

To scrutinize the applications for appointme[t o

For publishing News Letter of Rajasthan Hi
Court.

Hon ble l(umari Justice Nirmaljit l(aur
!lon'blc Mr. JusticcVijoy Disluoi
Ilegisrar General-Convener

For Joip!r-
Hon'blc Mr. Juslicc Alol( Shsrma
Hon'hle \.,1r. hstice G.R. Moolchandani

lqJod!!!r!
Llonble Mr lusricc Vij^y Bisbnoi
IIon'hle Mr. Justice V'inil KumarMaihur

I{on'ble Mr. Iustice Saogcot Raj Ldha
Hon bl€ Mr. Justice Arur Bhaflsali
f-{on'ble Mr. lustice Dioesh Mehta
Bnd persorrs to be co-opted by the
Corffnittee,

Hon'ble Mr. Justice K.S. Jhavcri
Hon'ble N{I Justice Mohammad Rafiq
Flon'ble I\4r. Jnstice Sr[Beet Raj Lodha

____l
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Aware[ess lrogriwmes fol specilied groups
(Judges, Lawyers, NCOs, Trade & Corunerce
Associatiolls etc.);

Traimng lrograrures for Releual JMges/ Co-
ordiDatorc; and

To coosicler the arucndDents rI! Llediat]on Rules
or suggest New Rules.

'Sta(e Courl M [!rgcncnt Systcrns Colnnrittcc
(SCMSC)' and 'Stalc Coru t Dcvcloprnent xlrd
IhD Commitl€e i(SCDI'C) (Cjorc of Scn'ls(l)i'
on the lincs o[NCNIS (Pol.sulrnt to thc dccisjoD
lakell in the ChietJtrsticcs' CorlIc[ence, 20]3)

. To examine tho nvaililbiLty and cotrdiLion of
existirg subordinatc corut buildings/residerts
for jlrdicial offcers and to plepare a road map
to fulfil FreseDt clelicicncy and to cater future
requir emetrt-

' The Corrunittee may also take assistance of
PwD / Architectural Depafllent ofthe Strte or
aDy othca expenize to prcpar:e ancl suggest
blueprint(s) for Conn Complexes havrltg
two/four/more Corlrt rooms.

. The above Co nnLttec, with the assistarce of
ary )orowledgeable pcmoD oD the subject, is
also requested to prcllarc a listor:ical sketch of
tie Rajastban l-l-rgth Corrt Irru rls inceptron Io
the prcselt day contaiEin8 actual details 01' the
High Coul Building nnd oldest Corxl Buildiugs
in thc State, 1b1 its publicairon m th(.j Book
form, as proposed in the lettcr dated Decenrber
18, 2014 so also tlrc lettels datcd DeoeDlber 20,
2014 arrd Februnry 23, 2016 of ]Iorr'ble
I4l.Justlce S.A Bobde, JudBe, Supreme Court
'oI lDdia (copies enclosed).

lL Procurenent Cornl]]i[1cc uDtlcr Rule I
Rajasthan Transparcncy in Public Procurerlent
Rules, 20ll for purchasc atrove Rs.50 L:rcs.

Sirlr ( ,,rrl l,rr,rliL rr.qt rlhrtrs
('!nrtrillr, lll 'l1S( )

Honlrlc Mr. Jushce K.S Jhaven -Charnnan
Hon'blc Mr. JustiE MN. Ilhmdan
Itotr'blc M,: Justrce Par*aj Bhaodari

Direcror Rilasllran Srate Judicial Acadcrn y
officer oD Speciol Duty (Fm.nce &
IrfrashchrrE Full Tlme Member Se.rerary

Tlru Conmitlee is aulhonsed to co-opr
asDany as m.obers, as dccned propd, on lhe
lindofNCMS The Comnidee mdy ako fonn
slrb-co x)urccG) for pdnictrlrr issue(s)

Hon'ble l4r. Juslice LS. Jhavci
HontJlc Mr. Justice M.N. Bha0dan
Holl,Ie tvt. Justice PanlGj Bhandan
Daector, Rsjasrhan Srare Judrcid Acadcmy

Thc Committee is authorised to co-opt
the members (Dri)iiEun 2 lrl nunber).

A visioo $latened siull be preparcd by
fte Comrnittee comprirus orr-

Reristrar (Rules)
Diredor Rajasfian Statc JtrdlcialAcadeEy

at l] e earlic-st. aod thepropositioN so pr€psr.d
shall bc plac.d bdfore thc SCMSC.

l,rrmfr 1,. . ll\(.ll l'r I (( ,,1| !l-je!I.\! ri

IIon'bleMr Justice O.K. Vyas
Hon'bl! M, lNliceVin( Kumar MallN.
Hon'blc Mr lulice\'l K. cars
R.gistrnr (Adtru ), RIC, ]odhpuFNod.l Ot1i..r

Comlnittee for tbe purpose oI'preparatiou
bidding documents, opening of bids, evaluati

(T!. Hontl. ndnb,r ofllEtom,nitl.e mry nom'n.t
a tdhnic.l.rp.n ro ase,r, ifrcqun.rl.)

of bids, uronitoring of corltract and Ibr
assistaoce ir geoelal.

Appellate Authority Inder section 38 oI the
Ilajasthan Tra$parency in Public ['rocureNent Act,
2012.

& Pursuant to the plovislons ol the Ra.jasthan
Transparcncy in P l)llc ProcureucDt Act, 2012 al1d

RajastbaD Transparelcy rn Public Prccurement
Rules,2013, following oflcerc ate nomjnated tbr
publishing of Procl.tlcrul]Ilt lelated

ll

P.eglslrr (AdnN ), lUl( . lo,lhfrr Nodal Otficcl
D1O, Codlr l.: CEll, jUlC,Iodhpu. Erpcrt

I
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infonndtion/documents on Rxjasthan State Public
Procuremenl Portill ii.
Hthl://sDDD.ra iasthan.eov.io for purchase of
articles worth above Rs.l lac and upto Rs.50 lacs

Intemal ComFtilints Committee as pel Section 4 of
the SerLral H^rassment of Wornen al Worl( Pllce
(Prevetrtior, Irollibition & Redressal) Act, 2013

l rr r If \r l lIl t! r)r :r | \rN!)i.: rr)

Cn,rrn.rson -Hon'bl. Ktrnan lusliceNnmaljit K.t.
M.n)h6- llo bleMr. ruslic. Vijay Ehhnol

Iloh'bl. Mi .luslie M L Ctrs
Dr. Nuptrr Ahad, Advdsr.

2. TONTHE M TTENS PENTAIMNCIIO
ADyoc,{ES.4lLUr.lGAdIS {rJODrtUAr

Chrir}.' so. - llotr'blc JtunrEri Jlstid Nimaljit IGur

M.,n[.rc +lon'ble Mr I'Eri.cAnrn Bhrn!a]i
H6n'H. Mi J!st'c.Din.sl M.ih
Dr Pmmil, r{cha.y., Ad@ar6

r , an-rTtL\r \ t !'rr 1\ r,j'n r \tNrrr r r {r
\!",i \r . \\Itr lir\\r! \r r\LLLrl:

Ch,iDcN.n -Ilon'ble M9 lusti.6 Sdbina

M cmb6-Hotr'bl. M.. ,uricc V.cMdn SinEh

rlon'blc M. .lu,ri@ B.nwri kl Slrnnr
Smr Sumrti Bishnoi, Adveit6

, tlrl llLl r,l \ r Lr ,riJtttr\tNr\,, ro
. ,1 t, 'rl 

rltr!!, rrL!'r \t I'r!i!l!l r

ChanFdon -Smt. Mce lksli Davq Sr Lib.aian

Memb6- Shri SulhilPxEbil, Sr Dy. R6gislr..
Snt Ush& Slr6m., ,^.O,r.
Smt. Lilm'n! O.ors6

r. lq8ifllEtri-{ftEBtf[uralNlN
TTIT STAFT' OF HICH COUNI AT BENCH
,lllflJlL
ChraDdlon -Sfrr. Indu lirnsvanl. Ex. Sr Dy.

Smt Pnshna rdin, EL Asiisr.nt

Shn Harirh HaBh, Ex. Asiist.nl

SDt Suryokal& Bh^nd.ri

A. ]iOR NAJASTIIAN HTCI{ COIJRT AT
JAAU!UL
Honhlc Mr. Justic€ OjC \,/y6s

Hotrtile i!Ir. Jostice SlnBeet Raj Lodha
Hon'lJle I4r. Justice S0ndeep Mehtr
Cbainnar, Bar Couocil ofRljalthan, Jodhpur
hesident, Rajasthan High Cou Advocat s'
AsociAtion, Jodhpur
Presideol. R-ajasthar Hish Court Lawy€rs'
As!o.iarion, lodhpu.
Advocrtc Gcneral n-ajastLan
Membcr, Bar Council of India fiom the Slai.

I. FOR RAJASTIIAN EICH COURT
RIINCI{ AT JAII'UII i
Hon'bl. Mr. Justice Molorunad Rafiq
llon'blc l\4r. Justice K.S. Ahluvalia
Hontle M. Justice Goverdhan BardhEr
Chainnan, B.r Cou cil ofRajasthan, Jodhpur
Presnlent, Rljasthan Hish Conn Bar

Advoc.ic G.neirl, Raj6than
lvl.mbea Bar Counciloflndia ftom rhe Sratc

ln view ofsuggestio s given by the Bar Council of
India and in pursuarce of dircctions giver by
Hon'ble Supre e CoLut in WIit Petition (Civil)
No.I32l1998 I-Iarish Uppal V/s U.O.l. atul An.r.,
Llon'ble the Chief Justice has been pleased to
constitute Crieviuce Redressal Cornmittees as
follows

Juver e Justice Comrnittee for intpleneltation of
the directions issued by llon'ble Sr\rreme Cor l
vide order dnted 06.02.2015 in Writ l,etition (C)

Ho!'ble MJ. lusticc M.N. B}erdai
Ho!'ble li-&. Jrstice Sandeep Mehta
Resistmr (ClA$.), RllCB, Jaipur Nodal
Officer

l

I

I
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No.47312005 - Sampunra Bcbl r Vs. Uurorr
India & Ors.

A Fol disposal of condemneci /suryhls aillcles
lying in Store of the RaJasthan Ijigh tloLrl at
Jo.lhpul except the colllputers & iL5 peripberals.

& For supervjsio[ ofauction lbr rccord ofwccdurg
out cause list results/waste causc list rctaining upto
2 years, at Rajastha[ High Court

Q. To dispose of coodemned computers & its
peripherals.

.:
powers cooferred under Rule 6 of the Stale llnrt
Bye Laws oflndiaD Law Instihrtc, Ncw Dclhi.

I.U. lr\t{t ( (i\[\III ILr :

For the purllose of pr,lrcllase o[ rew vehicles &
accessolies for the Chiel ]uitice/Judges/Offi ccrs
of the Subordimte .hrdiciary, Milenge of vehicles
and other arcillary iratters.

To supcrvise aod rronitor lhc rvork o f classilicati ol
ofjudicial files doue by Regislt"u (Classilicaliou).

Bolh the Registrars (ClassiIicaLion) will
coordinate and rvork fu the sume & colnmon
pattem.

To superyise aDd molutor thLr proSrcss rDadc by thc
Slate Govenunelrt io regaral to scizurc ol- aoy
Nalcotic Drugs aIId Psychotlopic ard conuollod
Substances aDd its storage etc. in courplilnce <-rf the
directions issued vide ordel. d;rted 28.01.2016
passecl by Llon'ble Supreme CoLm in Criminal
Appeal No.652l2012 - Union of India Vs.
Mohar al & AJu.

AT JODUPUR:'

Resisrar (Cl.rsincirrotr)
Dy. R.ti6tra (rudicial)
O S.D,
Shri N.rah !{ ohit, Asstt. Ro8isrr.r
Acconnt.nt, r.asDry (Cny)

ATJAI?UR!

R.gislrar (Chssiliqlion)
Dy. R.sistrd (.,udi.i.l)
osD
Sltn SuEsh J.in, S.A O.
A@oulat, Trc6ury (Cjly)

AT JODUIUR
Dy. R.Biltar (]!di.ial)
S.nior Dy. Rcs,$.r (R.co.d)

ALIAIfUB:
Dy. R.g!!tru (Jndicial)
S.n'or Dr. R.grsh. (R@ord)

R.Etsnnr (Classrl'cEtlon),.larpur
S.nio. Syslcrn Aralylr NlC, RHC
SID SuBh h s..,{.O.

l. tlon'bl. Mr Justicc s.re.ct Raj Lodha- liieurivc

Hotr Ul. Mr. ,uslic.Y-S. Al'luwalio
llon'bl. Mi l!st'€ S.ndBp Mdrti
HoD'bl. Mr llsria vJay Bishnoi
Hon blc ML JlniceArun Bh.nsoli
Honblc Dr, hsti.. Puhpcndd Singh thrli
Hon'bl. Mr Jlsrie D,nah Mclna
Hon bl. Mr. r!3rir.vmrl KumrrMdhur
Ilon'blc Mr JlsticcM.no Kumar Gr€
Slrri M.S Sin8h!i, Saro,  dvocot., rodhpu
Snn Jnonwrr lar lr,trlhir, S': Advcar.,IodhDUF

D. ,^.,{. B r.n,lr, Adv@ate, Jodhpu -Joini S.fttiry
Shri Ashok M.hr., Adv@rr.. l.rpur
Prcf (Dr)Cl/!tr .n A!l!, Da|, Law Fooully,.IN\IU,

t1 FOft JODHII]R :

llon'blc Mr. Justicc Sandeep Mehta
l.lo,r'bl€ Mr. Jl,rtrce Arrln Bhansali
Ilon'ble Mr. Iustice M.K. Gars
IIOR JAIIT]I, :

Ilon'blc Mr. Iushce IiS. Ahluwalia
Horr'ble lvh. Jtlstiue O.R. lvloolchaDdarJ
Hon'blc Mr. Jr$ticeAshok Kumar Caur

Ilou'Lle Nh ru:ju.e ltu!wlljil Sx'sh,!rlnwdlrr
HonLrlc i!4r. lu5(,Lc M.](, Md|csl,wati
llor'blc Mr lLsl!c. lndcqcct Srnrlr

?ll

2t

| ,l !l i . ' ['nnL._lu: ,ii lllJnn]i

IL,,nhlc Mi rrr1,..l'. Lrx llhanilan
JIlrlrlu Ni, .lu.,r! c i.P Sl,arla

-l



ll For nonitoring the implementation of the
rcsohrtions passed in the Chief Justiccs'
Cotrfererces atrd timely completion of projects
ard to facilitate a propcr co-ordination betweer
the ofliciflls it District Level and lhe decision
maldog authoritles of the State Covenlnent
including the Chief Secretaries, Seoeta es in the
Depamnents of Finance, Public Worlc irnd Law.

To submit its status repoft regardillg Colrlt
buildirgs and the residential qlArlers for Judicial
Officers in Foms 'B' every morth io the IIoDlbLe
Supreme Court tfuough the Mouitoring Cooulittee.
(Com,rnittee constituted pursu.lnt to the directions
given by l{orl'ble Suprerne Cout iD I.A. No.279 in
Wtit Petitior (C) No.1022/1989 dated 27.09.2010).

To impress upon the executives of the Bar to
dispense rvith the printilg of Cause Lists by the
High Court except for the Printing of bare
minirnugl copies for the purpose ofthe Coufts.

For sensitizatiol of Judges posted in Faurily
Courts and to suggest nxodalities for timely justice
in family matters.

I-Iontle Mr. Jushce G.K Was
rlontlc Mr. Justice Ssnser Rsj todha
P.esist.ar (Rula) -Nodal Of6ccr

Stitc Levcl C6mmltt.e
Hon'L,ie Mr J'lslicc M.N. Blurdiri
Ilonble Mi J snce Sand..p Mchta
I{on'btc Mr Justicc Pakash Oupta

Clief S.cret.ry, RnjasrtnD - Co-opt d Mdbc.
Princip.l Sccrcury (Fin !r.) - Co-opt.n
Chier Ensr.ar CwD) - Co opr.d Memlr..
P.incil^l S.ffct!ry Llw - Co-oprcd M.mber

Dish ict Lev.l Commltte.
lotfolio JudgE (Iffpecttu Judge of th€
Judgeship)
Principsl Diltricl Juds6

Senior Most PO. orPO. (ifprojccr i! rclared
lo oullyins Courts)
Exeautiv. tsngincli (PWD)

(

I. IIon'ble thc Chicf Jushcc
2. Hon'ble Mr lustice K.S. JhAven
3. Hon'ble Mr Justicc Mohamnad RaIiq
4. Hon blc Mr. Justicc Vrtay KumAr \1?s

Honb]c Mr. Justicel(S. Jhaveri
Flon'trle Mr. Justice Prakash Gupta
Registrar General - Membcr
The Principal Secretary to th€ Covcrruncd.
t-aw Dcptt. CumI-R., Jaipur.
Ctuef Engineer PW.D., Jarprr

3:

ll EOB!&HCEAI-S.EAIAI JO]TSI!&
Ilon'ble thc Chicf Jultice
Hon'hle Mr Justicc GiC Vyas
Hon'ble Mr. Justice PK. I-ohra
FOR JAIPUR BENCH. JAIPM:
IIon'ble rh. Chcf Justicc
Ilon'ble Mr. JusticeM.N. Bllaud6ri
Hon'hle Mr. Justice Sanjeev Prakasll Shama

1,1

3: For rnoaitorrng expeditious tliirl xn(l disros^l
allti-con1lptiou casei.

To periodically oversee the progress of cases
under The Pre-conceptiol and Pre-natal Dia€lDostic
Tecluriques (Prohibition of Sex Selection) Act,
1994 (PCPNDT Act) ir coEpliauce of dircctions
issued by I{on'ble Supreme Co rt vide tldgment
dated 08.1I.20t6, p^ssed ir Writ Petition (Civil)
N0.349/2006 - Voluntary I-lealth Association o

Punjab V/s. Uuion oflndia atrd Othors, comrnittee.

FOR JODItrUN :

Flon'ble I(umari Justice Ninnaljil IGur

Hontlc Kumari Justice Nimaljit Iftur
Ilon'bl€ Dr Justic€PS, Bhati

Hontle Mr Justice LS. Jhavcn
Hon'blc Mr. llrstice G.R. Moolchandnni

rOR JAIPTJR :

FInn'hle Ms .lusticc Sahina

lti

3.. To consider chaft of Rajasthan High Courl Rules
proposed by Sub-Comrnittee headed by I-Ion'ble
Mr. Justice Pana Chand Jain, former Jndge oI
Rajasthan IIigh Court.

t . Horblc Mr. Justicc Mohalrunad Rafiq
2. Ilon'ble Mr. J slice N,LN. Bhandari

For the plulose of finalisatior oF seniority of tlle
omcers ofDistrict Judge Caclre.

5.Hon hle M. Justice Sanje€v PrAksh
Shnrma

-(_



ProculeDeDt of Goods afld Vclicles ol1 DfiS
& D Rates through GeM Ironai Resistrar (Adrruristration)

OSD
Clxef Acco$rs Officcr

For ltni.s(hnr Ilish Courl Bcncll Jril)ur r

'1,..:..,:r' r:I, Lr'

It
l::L :.1. , , ll, ,.

sd-
CIIIE]] JUSTICE

No. PA/RG/COMMITTEES/20I3/llil DaLc:13.03.20I8

Copy also lbrwarded to the I'ollowing for inlormalion and nccessary actron:-

1. Registur Mg.)/ (Admr)/ (Rules)/ (Cla.s.)/ (Exam.)/ OSD (1.&I), Rajisthan High
Court, Jodhpur

2. Re8istrar (Admn.), Rajasthan l-ligh Courl tserchr Jaipur wlth tLe rcquc^st to cfculate it
amongst the Hoo'ble Jldges at Jtupur Bench dn ough Privatc Secretaies.

l. R€gishar (Vi8.)/ (Writs)/ (Class.) / ReglstrRr-culr-C.P.C., Rajcsthan High Coul Bcnch,
Jaipur

4. Registar -cum- Prucipal Secretary to Horl'ble the ChiefJustice, Rajastlan High Court.
5. Director, Rajasthan State Judicial Academy, Jodhpur.
6- A1l Sr. Dy.Dy. Reglitrers, Rajartharl High Cou1, Jodlpur/ Jarpur ljench, Jaipur.
7. O.S.D., Rajasthan High Court, Jodhpur/ Jarpur Berc\ Jaipu.
8. All Pflvate Secrctades lo Ilon'ble Judges, RajasflraD High Court, Jodhpur / Jaipur

Bench, Jaipur.
9. Al1 Assistart Reglstrars of Aclrninistrative Sections, Rajasthan High Court, Jodhpur'/

BeDch Jaipur
10. Senior Librariaq Ralasdlau tligh Court, Jodhpud Jaipu B€nch, Jaipur
11, All A.O.JS. ofAdministralive Scctiony A.A.OS., Rajasthall High Court, Jodhpur/ Jaipur

Beloh, Jaipui.
12. Al1 conccrIled.

B\', ( )RI)trR
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